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formal execution, is in the nature of a
simple supply agreement, containing
the usual safeguards applicable to pur-
chase agreements, such as, phasing of
deliveries, penalty for delayed delive-
ries or for default, inspection, progress
payments, and agreed prices. The
agreed prices are Rs. 3,80,750 per YG
locomotive and Rs. 3,78,750 per YP
locomotive. These prices are below
the price of Rs, 3,80,917 per YG loco-
motive settled by the last arbitration
award for the period 1958-60 covering
the supply of 200 locomotives or an
average annual supply of 100 loco-
motives, whereas the average annual
supply by Telco in 1961-66 will be
only about 65 locomotives.

Shri Ajit Singh Sarhadi: May I
know whether a scrutiny was made
to find out the correctness of the price
that would be charged for the lcco-
motives?

The Minister of Railways (Shri
Jagjivan Ram): It has been thorough-
ly scrutinised and, as the hon. Mem-
ber is aware, on a previous occa-
sion, the whole matter was refer-
red to arbitration and the arbi-
trator went into the matter very
thoroughly and the prices that has
been offered now is lower than what
the arbitrator had awarded.

Shri B. Das Gupta: May I know
whether in recent times the railway
authorities indented metre-gauge
locomotives from outside or are intend-
ing to indent them from outside and.
it so, what is the cost?

Shri Jagjivan Ram: No, Sir. We
have not imported any metre-gauge
locomotives recently and there is neo
intention to import any.

Shri T. B. Vittal Rao: The hon.
Minister said that the price as per the
new agreement is less. May I know
what is the pric> and whether it will
cover all the 325 locomotives for the
five year period?

Shri S. V., Ramaswamy: The price
that has been accepted is Rs. 3,80.750
per YG locomotive and Rs. 3,78,750
per YP locomotive.

Mr. Speaker: What is YG and what
is YP?
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Shri S, V. Ramaswamy: YG is the
goods engine and YP is the passenger
engine.

Skri T. B. Vittal Rao: The prices
that the hon. Minister mentioned are
the prices according to the award.
What is the lesser price?

Shri S. V. Ramaswamy: The arbi-
trator’s price, as the award goes, is
Rs. 3,80,917.

Mr. Speaker: We had a good discus-

sion over this matter last time. Next
question.
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Shri Mohiuddin: (a) and (b). Om
the 2nd October, 1960, (and not on the
3rd October) 14 passengers bound for
Bombay and one passenger bound for
Calcutta were not allowed to board
the planes at Madras airport as they
were in a state of intoxication.

(c) No, Sir.
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Kumari M. Vedakumari: May I
know whether it is a fact that the
delay of more than one hour in the
departure of the plane from Madras
was due to the rugby play, and so
some of those passengers started
dancing and pushing and they bodily
lified the air hostess of the plane? Is
that true, because there were com-
ments to that effect by eye-wit-
nesses in the air-port?

Shri Mohiuddin: The plane was de-
‘layed by three hours and they did
misbehave at the air-port.

Kumari M. Vedakumari: Is it part
of the “Foolishly Yours” campaign of
the AII?

Shri Mohiuddin: No, Sir.
1347(Ai) LS.—2.
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Shri Tyagi: Is it a fact that on the
planes of Air India International,
drinks are oiicred to passengesrs in the
plane on payment and, if so, I wonder
what is the logic of offering drinks
within the plane and not allowing
people, who have drunk outside, to
board the plane?

Shri Mohiuddin: I do not know whe-
ther this question arises out of the
main question. I was an incident in
Madras.

Shri Tyagi: I want a clarification as
to whether drinks are offered in the
rlanes of Air India International?

Mr. Speaker: The hon. Minister is
responsible for both the Air Cor-
porations. If, in the Air India Inter-
national, drinks are offered and they
can drink inside and on going there
they lese consciousness and misbehave,
how is it much better than exposing
their misbehaviour outside and allow-
ing them time to settle down before
they can board the plane? What &
the difference?

Shri Mohiuddin: The Air India In-
ternational does offer, I think, drinks
on the flights after the planes leave
the Indian territory. Ag far as I am
aware, no incident has been reported
so far, to us, of any misbehaviour on
account of intoxication on the plane.
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Nagarjunasagar Project

#381. Shri N. R. Muniswamy: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether there is any proposal
to alter the plans and estimates of
Nagarjunasagar project first phase;
and

(b) whether the plans and estimates
and necessary sanctions of the Second
phase have been considered and
finalised?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The
Government of India have not received
so far any proposal from the Andhra
Pradesh Government for altering the
existing approved plans and estimates
of the Nagarjunasagar Project.

(b) No specific proposal for the
second stage of the project has so far
been received and, consequently, no
scheme in this regard has been includ-
ed in the Third Plan.
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Shri N. R, Muniswamy: May I know
whether it is a fact that the project
authorities are performing this job
much sooner than expected?

Shri Hathi: Yes; they are Jdoing
zcod job on the project.

Shri Achar: In view of the fact that
there is some dispute about the
Krishna waters among the States of
Maharashtra, Mysore and Andhra
Pradesh, may I know whether there
is any proposal for alteration of the
project from what was originally
sanctioned?

Shri Hathi: So far as the first phase
of the project is concerned, there is
no proposal to change the scheme in
the first phase.

Floods in Orissa

+
(Shri Surendranath Dwivedy:
Shri P, K. Deo:
“™) Shri Sanganna:
Shri B. C. Mullick:
‘Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the Union Minister for
Agriculture visited flood-affected
regions of Orissa in the month of
October, 1960;

*382.

(b) whether any statistics have
been collected about the acreage of
agricultural lands made sand-cast on
account of recent floods in that State;

(c) whether Government of India
in Co-operation with the State Gov-
ernment propose to work out any
scheme for removing sand from these
lands; and

(d) if so, what is the nature of the
scheme?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) Yes,
Sir.

(b) The State Government have
reported that an area of 44,455 acres
have been sand-cast through floods.

(c) and (d). A statement giving the
requireq information is placed on the
Table.





